i of 1956, clause shall be inserted; na ely — _ . S

THE UN IVERSITY GRANTS COMMISSION: (AMENDMENT)
o o ACT, 1984

No. 59 oF 19'84

_ [30th August 1984]
An Act further to amend the Un1ver31ty Grants C«OIIlIIllSSlOn Act, 1956 . |

BE it enacted by Paxllament in the Th1rty—ﬁfth Year of the Repubhc of India - .
©oas follows '

1. (1) This Act may be called the Un1vers1ty Grants : Commlssmn Short
_(Amendment) Act, 1984. i = S e e itle

L&) It shall come 1nto force on such date! as the Central Govemment ~ mence-
may, by notlﬁcatlon in the Official Gazette appomt :

LY
=

1nafter referred to as the D 1nc1pa1 Act) after clause (CC) the fo]lowmg ]

(ccc) estabhsh in acordance with the regulatlons made under
thig Act 1nst;tut1ons for prqviding common facilities, services and -
 programmes for a group of \niversities or for the universities in -
general ‘and maintain: such insti{utions or provide tor their mainte-
nance by allocating and disbursing out of the Fund of the Commis-
sion ‘such grants as the Commissiot may deem necessary;”. "

3. In the principal Act, sect'fbh 12A'sha11"e renumbered as section 12B,
and before section 12B-as so renumbered the ollowmg section shall’ be in-
\cued namely _— e

‘124, (1) In - this sectlon——

(a) “afﬁhatlon” together with its grammytical variations inclu’des

* in relation to a college, recognition of such cyllege by, association of

such college with, and admlssmn of such college to the pnvﬂeges of,
o a umversnty, L

- (b) “college” means any iﬁStitution wheth v known as such of
_ by any other name which provides for a course of \study for obtaining
any qualification from a university and which, in adcordance with the
rules and regulations of such university, is recogniseq as competent to
provide for such course of study 'md present studenty undergoing such -
course of study for the exammatmn for the award of such quahﬁca—.
tion;

" 115t October 1984, vide Notxﬁcatmn No S, O 459 (E), dated 1*10—79811, Gazet(e of]rdu 5
- Extraordinary; 19845 Part 1T, Sectmn 3 (i),

wff«ﬁuviuﬁbaf‘rcﬁ“{%*"fm sa ;},sf/éf
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(c) “pr()secution’ in relation to a course of study, includes pro-

“motion from one part or stage of the course of study to another part ‘
or stage of the course \of study; -

(d) “qualification”

means g degree or -any other qualification
awarded by a un1vers1ty, o /

((_a) regulatlons” eans regu_lations made under this Act;

) “specified course \of study” means a course of study in

respect of which regulatiops ot‘ the nature mentloned in sub-section’
(2) have been made;

- (8) “student” iincludes\a. person secking admission as .a -
student; C '

h) “umvers1ty means \a un1vers1ty or institution referred to in
sub- section (1) of section 2 ;

(2) Without prejudice to th generahty of the prov1s1ons of sectlon
12, if, having regard to—

(@) the nature -of any course of study for obtamlng any. quahﬁ»
cation from any umvers1ty,

_ (b). the types of act1v1t1es in Wthh persons ohtammg such"
"quahﬁcatlon are-likely to be eng ?ged on the bas1s of such quahﬁca’uon,

" quahfication should be able to.imaintain in his. work relating to such
. activities and: the consequent negd for’ ensuring, so far as may be, that
no candidate secures admission to such.course of study by reason of -

economic power and thereby prevents a more meritorious candidate- from :
securmg admission to such coursg: of study, and

. (d) all other relevant factors,

the Comm1ssmn is satlsﬁed that it is| necessary .so to do - in.. the public
interest, it may, after consultation with the university or universities con-
cerned, specify by reouiati'on's the matfers 1n Mspect of ‘which - fees"'may be

' 1_n respeet,of thoqe m:a_tters on and rom such date as may be spe01ﬁed
‘in- the regulations in this behalf, any collége prov1d1ng for. such
" course of study from, or in relatign to, any student in connectjon -
with his admission to, and prosecution of, such course of study:

" ‘Provided that different matters
50 specified in relation to dlﬁ'erent univl
or dlﬁerent areas.

nd different scales” of fees ‘may be
tsities or different classes; of colleges -

(3) Where regulatxons of the nature referred to in sub-section ¢ 2)
_ have been made: in relation +o -any copise of study, no college providing
T - for such course of study shall-—

(a) levy or charge fees in r pect of any n;a_tter cher. than .
a. matter spec1ﬁed in such regu ations;

(b) levy or charge any fees in excess of the “scale” of  fees
specified in such regulations, or . o .
(c) accept, either - directly lor indirectly, any - payment

(otherwise than by way of fees) or any donation or glft (whe-

ther in cash or Lmd), '

(¢) the minimum standar s which a person “possessing . such- o



. oF 1934] - University Grants émn?rnissioﬁ (Amendhté'ni) ' 533

fram, or in relauon to, any student in connection with his admission o,

. and prosecution of, such course of study

(4) If after making, in relation to a college prov1dmg for a specxﬁed
+ course of 'study, ap inqui in' the manner - provided by regulations, and
after giving such college a \reasonable opportunity of being heard, the

- Compnission is-satisfied- that| such co]lege has contravened the provisions of -

“Jub§ettion '(3), the “Comitijssion “iay, ‘Wwith the pteévious ~approval of

the Central Government, pass an order- prohibitmg such - college from -
presentmg any students then undergoing such course of study there- :

in to any university for the award of the quahﬁcatlon concerned,

~(9)- The Commission shall forward a copy of ‘the order made by it

“finder * sub- sectlon (4) ta the| university ‘concerned, and on and from the
date of recelpt by the university of a copy of such order; the affiliation of
such col]ege to" such ~university, shall in so far as it relates to the course
ot study spec:1ﬁed in such -ordgr, stand terminated and on and from the
7 “date “of termination ' 'of  such affiliation and for a perlod of three  years

théreafter affiliation “shall not b granted to such college in relation to such :

Gt similar course of study by that or any other umversxty

(6) On the- termination- of\ ‘the * aﬂﬂlauon of -any college under” u

' appr0pr1ate for safeguarding thd interests of the students C_onccrned

sectlon (5), the Commission sh;ll take -all - such steps as -t~ may donsider -

(N The - provisions of this

ection and the regulations*Fade!for e
purposes- of this section shall

have effect. notwithstanding anything

" inconsistent therew1th contamed n any other law for the time being in

force

4 In sectlon 14 of the principal Act; after the words “If any -University”
the words brackets, figures and letter !
of study to any college re&erred in  sub-section (5) of section 12A in

. confravention of the provisions of tha sub sectlon or” shall be 1nserted

95 -In' séétion 25 of the principal Abt, for sub- sect10n (3), the . followmg' '

' s‘ub“sectién shall” be subsututed “hamelyi—

“(3) “The power to make rules c0nferred by thlS section shall include
* theé' power to "give retrospective’ véffck from 4’ date “fiot ‘carlier’ than 'the" date
of corhmencement of this Act, to\the rules or anyof thém’ but no
retrospective effect shall be given\to any rule so as to prejudicially

- - affect the ‘interests of any person to Whom such rule may be appli-
: table.”, -

| 7 6.§"In section 267of the prineipal ‘Act,—
* (@) in sub-section (I),—

- (1) "in the “opeéning . paragrapl, for the words “may -make

_regulations”, the words “may, by notification -in the Official

Gazette, make regulations” shall be substituted;

i) after clause (g), the follo ing clauses shall be inserted,
namely —en , _

“(h) tegulating the establishment of institutions referred
to in clause (ccc) of sectlon 12 Mand other matters relating to
such institutions; . ’ '

3

Lo ’  Amend-
rants affiliation in respect of any course -

ment of :
section 14. .

Amend.

_ment of
‘section 25.

ment of
section 26. '



‘Amend-
-ment of
section 27,

{nser~

tionof |

“new sec-
tion 28.

‘Laying
cof rules

and regu.
" lations
before - .
~ Parlia~

" ment.

Validation,
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charged, and scales of -fees in accorda_nce with which -fees may
be charge by a eolleﬂe under sub-section (2) of section 12A-"

§)) speoﬁymg the manper in which an - 1nqu1ry may be
conducted - un\der sub section (4) of section 12A.”; - ;

) skgclfymg the matters in respeot of which fees’ may be o

(b). in_ sub- sectlon\ (2) dftel the word brackets and 1etter “clause
-(d)”, the words, bracke .and letters “or clause (h) or clause (i) or
:Llapse (]) shall be mserted ,

(¢) after sub-section \(2),- the follow'mg sub-section. shall*bevinser-l
ted namely:— : . e ot

“(3) The power to make regulatlons cornferred by ‘this  section :
[except clause () and dlause (j) of 'sub-section a1 shall include -

“the power to give retwqecuve effect from a date not earlier than

the date of commencement ‘of this Act, to the regulatlons or .any " of

them but no retrospective aflect sha]l be glven to auy regulatmn 50
as to pre]ud101a]ly affect the mterests of any person to whom such
: regulauon may . be apphcable S Sy

7. Tn section 27 Of the pr1nc1pal Ach, in sub-section (1), for the words “by
.regulations made” the words “by reguljtions made by nouﬁcatlgn in the

‘Official Gazette,’ d shall be substltuted

8. After section 27 of the pnn01pal_ \ct, . the following secti'(').nlshall be

-inserted, mamely:—.

“©28. Bvery rule and every regulation made under this Act shall be
laid, as soon as may be after it is made, hefare each House of Parliament
W‘hﬂe it is in session, for a total period f  thirty days which may be
comprised in one session or in two or moke successive sessions, and if, s
before the expiry of the session immediately\following the gession, or the
‘suceessive sess1ons axoresald both Bouses agrek in making any modification
in the rule or regulatlon or both Houses agree\that the rule or. regulation
should not be made, the rule or regulation 'shall thereafter have effect
only in such modified form or be of no. effect, as the case may be; so,

:"'however that any such modlﬁcatlon or annulmnt shall be without

9. No rule made, or purporting t6 have been made, with retrospective -

~ effect, under section 25 of the principal Act before the commencement of this

" Act shall be deemed to have been invalid or ever to have been invalid merely on
the ground that such rule. was made with retrospective effect and accordingly
~every such rule and every action taken or thing done thereunder shall be as. valid, -
and effective as if the provisions of section 25 of the principal Act, as amended
by this Act, were in force at all material times when such rule was made or

: act1on or thing was taken or done



